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employment relief, free and compul-
sory education upto gecondary stage,
placing of education in“the State List,
allocation of 10 per cent of Budget
provigions for education, introduction
of mother tongue as medium of ing-
truction throughout the country,
bringing down of voting age to 18,
radical land reforms to relieve pres-
sure of growing unemployment.

above
Committee are

The reoresentatives of the
mentioned Action
handing over a Memorandum con-
taining the above demands signed
by several millions of youth and stu-
dents of our country to the Hon’ble
Prime Minister of India today.

I urge upon the Central Govern-
ment to give due consideration to
the demands of the youth and stu-
dents of our country and take all
necessary steps at an early date to
mitigate the sufferings of the youth
and students of our country. el

(vi) NEED FOR TMPROVING THE LOT OF
THE DISABLED AND HANDICAPPED
PERSONS
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(vii) ALLEGED NEGLIGENCE OF THE ME-
DICAL STAFF OF NATIONAL FERTI-
LIZER LTD., BHATINDA

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, I wish to raise a matter
under Rule 377 regarding alleged
negligence of medical staff of Nation-
al Fertilizer Limited, Bhatinda, caus-
ing great unrest among the emplo-
yees, On the morning of 11th Septem-
ber, 1981, a serious accident took
Place near the Factory Gate between
a factory bus and a scooter. One died
on the spot. It is reported that on
account of negligence on the part of
medical authorities "of the  factory
another young man also died. Timely
attention” and medical help could
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